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REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED 

09/07/2021 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE 

MATTER OF OA NO. 50/2020 (WZ), TANAJI BALASAHEB GAMBHIRE VS CHIEF 

SECRETARY, GOVT. OF MAHARASHTRA & ORS. 

1.0 Background 

Grievance in the Original Application No. 50/2020 (WZ), titled Tanaji Balasaheb 

Gambhire Vs Chief Secretary, Govt. of Maharashtra & Ors., as per order dated 

09/07/2021 of the Hon‟ble NGT, is against violation of environmental norms by M/s 

River Residency Developers, M/s Jare Group (Jare World) and M/s V. Sqaure, Pune 

in developing “River Villa” project at Survey No. 90(P), Near River Residency, 

Village–Chikhali, Taluka-Haveli, District Pune within the limit and jurisdiction of 

Pimpri-Chinchwad Municipal Corporation (PMMC) on total land admeasuring of 

22,000 m2. Violations alleged are that construction has been undertaken by 

reclaiming the land by dumping construction waste from River Residency Project, 

without requisite permissions and the project is in the blue flood line of Indrayani 

River. 

The applicant has stated various violations done by M/s Jare Group (Jare World) and 

M/s V. Sqaure, Pune in developing “river villa” project, which are summarized as;  

i. It is stated that as per the flood line marking plans Indrayani River submitted

by the irrigation department to PCMC during January 2009, said project site is

shown as affected by prohibited blue flood line and project is being developed

in the said area by illegally dumping construction waste thereby blocking the

natural flow of the Indrayani River. Further, stated that project proponents

have completed construction of one bungalow out of 99 proposed bungalows.

Also, completed the construction of boundary wall for each bungalow plot and

completed the compound wall for the entire project site.

ii. Project proponents have not obtained any non-agricultural permission for land

use change from District Collector of Pune, Maharashtra Real Estate

Regulatory Authority-MAHA RERA, Irrigation department, layout & building

sanction from PCMC and State Environment Impact Assessment Authority

and Maharashtra Pollution Control Board.
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iii. The project proponents have illegally extracting ground water without

permission, construction of internal asphalt roads, operating DG set, not

preserving the top soil, and illegal cutting of trees etc.

Hon‟ble NGT directed vide Order dated 09/07/2021 (copy of Hon‟ble NGT Order, 

dated 09/07/2021 is given at Annexure-I) and relevant Order is reproduced as 

below:  

“…4. Learned counsel for the applicant points out that this Tribunal vide order dated 

30.06.2021 in O.A. No. 56/2020 (WZ), Tanaji Balasaheb Gambhire v. Chief 

Secretary, Govt. of Maharashtra & Ors., where overlapping issues are involved, has 

constituted a five-Member joint Committee comprising CPCB, SEIAA, Maharashtra, 

State PCB, Irrigation Department, Maharashtra and District Magistrate Pune..” 

“…5. In view of the above, we direct the joint Committee, constituted in the above 

matter, to visit the site of the present project also and give the status of compliances 

in its report. The Committee may interact with the stake holders and except for visit 

to the site conduct proceedings online. The Committee will be free to take assistance 

from any other individual/institutions. The statutory authorities are free to take 

remedial actions in the light of the fact noticed, in accordance with law. The report of 

the Committee may be furnished within three months by e-mail at judicial-ngt@gov.in 

preferably in the form of searchable PDF/ OCR Support PDF and not in the form of 

Image PDF. 

The applicant may serve a set of papers on CPCB, State PCB, SEIAA, Maharashtra, 

Irrigation Department, Maharashtra and District Magistrate, Pune and file affidavit of 

service within one week. 

A copy of this order be forwarded to CPCB, State PCB, SEIAA, Maharashtra, 

Irrigation Department, Maharashtra and District Magistrate, Pune by e-mail for 

compliance. 

List for further consideration on 18.11.2021…” 
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2.0 Approach 

In order to comply with the aforesaid Hon‟ble NGT Order, the Central Pollution 

Control Board (CPCB) held a virtual meeting on 02/08/2021 and decided to seek 

relevant information from various organizations viz. Maharashtra Pollution Control 

Board, State Environment Impact Assessment Authority (Maharashtra), Pimpri-

Chinchwad Municipal Corporation, Irrigation Department, Govt. of Maharashtra, 

Integrated Regional Office of Ministry of Environment, Forest & Climate Change-

Nagpur and Central Ground Water Authority. These organisations were requested to 

send the relevant information. Further, another follow-up virtual meeting was 

convened on 02/09/2021 to discuss the way forward and progress of submission of 

relevant information from various organizations. Subsequently, follow-ups were 

made during August, 2021 to November, 2021 for seeking relevant information. 

Upon receipt of desired information and nominee officials, the joint committee 

carried-out inspection of the said residential project i.e. “River Villa” project at Survey 

No. 90(P), Near River Residency, Village–Chikhali, Taluka-Haveli, District-Pune on 

08/12/2021. The following committee members were present during the inspection: 

i. Shri Nishchal C., Scientist „D‟, CPCB, Regional Directorate, Pune

ii. Shri Pankaj Joshi, Member, SEIAA, Maharashtra

iii. Shri Kiran Hasabnis, Sub Regional Officer, MPCB, Pune

iv. Shri Ashok Late, Deputy Engineer, Irrigation Department, Govt. of

Maharashtra, Pune

v. Shri Unmesh Muley, Clerk as Representative of District Magistrate, Govt. of

Maharashtra, Pune

Also, Shri Suryakant Mohite, Deputy Engineer, Pimpri-Chinchwad Municipal 

Corporation, Pune and Smt Jyoti Sutar, Field Officer, Sub Regional Office-Pimpri 

Chinchwad, MPCB, Pune were present and accompanied the joint committee during 

the inspection.  

3.0 Observations and findings 

Based on the preliminary information received from various organisations, and 

followed by site inspection to assess the various violations mentioned in the 

aforesaid Hon‟ble NGT Order, the observations & findings of the joint committee are 

given as below: 
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i. Irrigation Department, GoM, has informed that they have carried-out survey

with the help of HECRAS software and plotted blue & red flood lines on

Indrayani River in the stretch of Dehu road to Charoli Bhandara. The

aforesaid plotted map of Indrayani River has been submitted to the

Commissioner PCMC vide letter no. 6317, dated 23/07/2008. It was also

informed that in order to avoid possible danger of flood, the Govt. of

Maharashtra has issued circular No. FWD-1089/243/89/Sin Vya (Works),

dated 21/09/1989 regarding demarcation of flood lines to prohibit any type of

construction inside the flood lines (blue line). Also, directed to follow the

guidelines mentioned in the aforesaid circular w.r.t. prohibitive and restrictive

zone before commencement of any construction activity. Copy of the

aforesaid circular vide dated 23/07/2008 is given at Annexure-II.

ii. As per the development plan for extended area of Pimpri-Chinchwad

Municipal Corporation (excluded part) published under section 31 of The

Maharashtra Regional and Town Planning Act, 1966 vide notice no. TPS-

1808/894/CR-09/UD-13, dated 18/08/2009, read with corrigendum &

addendum dated 27/10/2009, the said gat no.90 is shown as affected by

prohibited blue flood line of the Indrayani River. Copy of the aforesaid

Development Plan for extended area of PCMC is given at Annexure-III.

Wherein the project proponent i.e. M/s Jare Group (Jare World) and M/s V.

Square, Pune is developing “river villa” project falling under the said affected

gat no. 90. It was observed during the joint committee visit on 08/12/2021 that

the project proponent i.e. M/s Jare Group (Jare World) and M/s V. Square,

Pune has constructed boundary wall for each bungalow plot and completed

the compound wall for the entire project site. Also, construction of about 04

nos. of bungalows was in progress while construction of 01 no. of bungalow

was found completed.

iii. It is observed from the action taken report submitted by the Joint City

Engineer, Building Permission and Unauthorized Construction Control

Department, PCMC, Pune to MPCB that;

a) The project proponent i.e. i.e. M/s Jare Group (Jare World) and M/s V.

Square, Pune has carried-out unauthorized plotting on the premises at
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survey no.89 and 90 at Vill. Chikhali, Tashil. Haveli, Dist. Pune, which 

is partially affected by green belt,18 meter widening of road and some 

part by reservation no. 1/130 of the sewage treatment plant as per the 

approved development plan of PCMC.  

b) The project proponent has not sought any prior permission from PCMC

w.r.t. the plotting.

c) The Building Permission and Unauthorized Construction Control

Department, PCMC, Pune vide letter no.

BP/Kavi/Chikhali/02/58(a)/201, dated 20/05/2019 had issued notice to

the land owner i.e. Shri Dilip Chordia.

d) The Building Permission and Unauthorized Construction Control

Department, PCMC has registered criminal offence against the project

proponent vide no. 0053, dated 22/01/2020 under Section 397 of The

MMC Act in Bhosari MIDC Police Station.

e) The Building Permission and Unauthorized Construction Control

Department, PCMC, Pune vide letter no. B.P./kavi/Chikhali/83/2020,

dated 11/03/2020 communicated a letter to Inspector in General of

Registration and Controller of Stamps of Maharashtra State, Pune, not

to permit the sale and purchase of the said plotting and register any

documents therefore.

f) However, the Hon‟ble Deputy Director of Town Planning vide dated

07/09/2020 informed to the unauthorized plotting holder i.e. Shri Dilip

Chordia to pay 50% of the premium amount of Rs. 6,81,000/- assessed

in respect of land area indicated in the No Development Zone (green

zone), outside the blue flood line in terms of development plan for

extended jurisdiction of PCMC to be modified into residential zone, with

the payment to Town Planning Department of PCMC. Construction in

this area can be allowed after change of green zone to residential zone

as per Rules and Regulations.
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g) PCMC has issued 07 notices to most of the unauthorized construction

in the aforesaid plotting and also 04 offences are registered on the said

unauthorized construction holders Similarly, PCMC department has

issued notices to the unauthorized constructions which are presently in

progress. Further, it has been informed by PCMC vide letter no.

BP/WD02/18/2021, dated 30/08/2021 that unauthorised construction

could not be removed as there was interim stay on the removal of

unauthorised construction during the covid pandemic period as per the

orders passed from time to time by the Hon‟be High Court of Mumbai in

Suto Motu PIL no. 01 of 2021 till 30/09/2021.

h) Copy of the aforesaid detailed action taken report vide dated

30/08/2021 as submitted by the Joint City Engineer, Building

Permission and Unauthorized Construction Control Department,

PCMC, Pune to MPCB is given at Annexure-IV.

iv. The State Govt. of Maharashtra, Water Resource Department, Govt. Circular

No. PuRaNi-2018/(182/2018) Sin. Vya. (Revenue), dated 03/05/2018, read

with Govt. Circular No. FWD-1089/243/89/Sin Vya (Works), dated 21/09/1989

issued a circular regarding demarcation of flood lines to prohibit any type of

construction inside the flood lines. Copy of the aforesaid circular vide dated

03/05/2018 is given at Annexure-V. Also, translated version of the aforesaid

circular vide dated 03/05/2018 from Marathi to English, as submitted by the

Applicant in his petition is given at Annexure-V A. The relevant paragraph of

the aforesaid circular vide dated 03/05/2018 is reproduced as follows:

“…5. Prohibitive Zone: The area between the Blue Flood line on the 

right bank of the river to riverbed to the Blue Flood line on the left bank 

of the river shall be called as Prohibitive Zone...” 

“…6. Restrictive Zone: The area between the Blue Flood Line of the 

river and the Red Flood Line on the same bank shall be called as 

Restrictive Zone…” 
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“…7. Prohibitive Zone can be used only in the form of open land e.g. 

gardens, play grounds, light crops; where there is established 

easement right to take crops (e.g. water melons, musk melons etc. 

public toilets and sewage discharge facilities), so that there will not be 

any obstruction to the flow of the river, there will not be reduction in the 

carrying capacity of the river and there will not be any change in the 

cross section of the river…” 

“…8. Restrictive Zone should be used only for the following: 

i) Sewage carrying projects unavoidable in public interest.

ii) Public roads unavoidable in public interest; provided the top

level of such road shall be above the level of Blue Flood line. 

iii) Water supply pipe lines, gas pipe lines, drainage pipe lines

unavoidable in public interest provided such pipe lines shall be 

under ground and will not cause obstruction in the cross section 

of the Restrictive Zone. 

iv) The plinth level of the ground floor of the buildings in

Restrictive Zone shall be safely above the level of Red Flood 

line so that the people could be evacuated to safe location 

before the flood level rises in the Restrictive Zone and it will be 

possible for the people and cattle to shift urgently to safe 

location with their belongings to avoid the loss of life and 

property due to floods…” 

3.1 Action taken by the Hon’ble NGT in various matters related to 

construction raised in the prohibited zone 

i. Hon‟ble NGT in OA no. 281 of 2019(PB) in the matter of Mahadevapura

Parisara Samrakshane Mattu Abhivrudhi Samiti vs Union of India & Ors.

passed an order vide dated 30/07/2021 regarding the violation of provisions

relating to wetlands and Rajakaluves, and constructions raised in the buffer

zone or surrounding area of Kaikondarahalli Lake. Relevant extract of the

paragraphs of the aforesaid order vide dated 30/07/2021 are reproduced

below;
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“…155. Hence, in view of order already passed on 09.05.2019 based 

on the report submitted by First Joint Committee, we allow Original 

Application, i.e., OA No. 281/2019. Order for taking necessary action 

against PP, Ramesh Kumar as well as demolition of constructions 

illegally raised on the disputed site, are maintained and reiterated. The 

respondents competent authorities shall proceed in accordance with 

law to enforce environmental laws by initiating prosecution, 

demolishing the structures, illegally raised, if not, already demolished, 

restore land to its original position, make assessment of cost of 

restoration and damage to environment, assess environmental 

compensation against PP-Ramesh Kumar and realize the same in 

accordance with law, if not already done, expeditiously and in any case 

within 3 months from the date of this judgment…” 

“…321. We impose compensation for damage to environment as 10% 

of the cost of project. The cost of project mentioned in the application 

submitted for grant of EC was 310 crores, hence PP is directed to pay 

31.00 crores. This amount shall be used for demolition of the 

constructions as per direction (ii), restoration of the area to the original 

position, rejuvenation and reforestation etc. of the “Kaikondarahalli 

Lake” and its surrounding area. PP shall deposit the amount within one 

month with the State Wetland Authority…”  

ii. Hon‟ble NGT in OA no. 41of 2019 (WZ) in the matter of Federation of River

Residency Cooperative vs Pimpri  Chinchwad Municipal Corporation & Ors.

passed an order vide dated 30/01/2020 regarding construction of Sewage

Treatment Plant (STP) by the Pimpri-Chinchwad Municipal Corporation

(PCMC) in the area between the river bank and Blue Flood Line of the

Indrayani River, which is a prohibited zone. Relevant extract of the

paragraphs of the aforesaid order vide dated 30/01/2020 are reproduced

below;

“…9. Having regard to the facts and circumstances set out above, we 

have no hesitation in holding that the questioned STP has been 

constructed within the prohibitive zone and, apart from the fact that the 
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PCMC did not have the necessary Consent to Establish, the structure 

(STP in the present case) besides having been raised at a location 

which is not suitable for construction of STP, is also obstructing the 

natural flow of the river during the rainy season...” 

“…10. As a consequence, we direct the PCMC to immediately 

demolish the STP in question and take steps to construct one at some 

other suitable site in accordance with law. The entire exercise shall be 

carried out within a period of one month under the strict supervision of 

the MPCB and the Irrigation Department, Government of 

Maharashtra…” 

“…11. Since, during the construction of the STP severe damage was 

caused to the environment and ecology of the area, we direct the 

MPCB to assess the ecological damage by taking scientific support of 

experts and recover the same from the PCMC…” 

Some of the photographs taken during the joint committee inspection are given at 

Annexure-VI. 

4.0 Conclusions 

Construction by project proponent i.e. i.e. M/s Jare Group (Jare World) and M/s V. 

Square, Pune is being carried out in Gat No. 90, Near River Residency, Village–

Chikhali, Taluka-Haveli, District-Pune. As per the flood plan submitted by Irrigation 

Department, Govt. of Maharashtra to the Commissioner, PCMC dated 23/07/2008 

the said Gat No. 90 falls between the river bank and blue flood line of Indrayani 

River, which is a prohibited zone. Also, as per Circular of Govt. of Maharashtra, 

Water Resources Department and “Guidelines for restriction on Construction in flood 

prone area and demarcation of flood line to avoid damages due to flood, permissible 

land use in prohibitive zone and restrictive zone” vide dated 03/05/2018, the area 

under reference falls under blue flood line of Indrayani River. Hence, the filling and 

construction done in the blue flood line of Indrayani River should be immediately 

removed. 
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As per the action taken report submitted by the Joint City Engineer, Building 

Permission and Unauthorized Construction Control Department, PCMC, Pune that 

the said area falls between the river bank and blue flood line of the Indrayani River, 

which is a prohibited zone. Hence the unauthorised construction, filling carried out as 

on today is illegal. PCMC has issued several notices to the project proponent and 

plot holders and also communicated to the Inspector in General of Registration and 

Controller of Stamps of Maharashtra State, Pune, not to permit the sale and 

purchase of the said plotting and register any documents therefore. Subsequently, 

an FIR is also lodged against the project proponent. vide no. 0053, dated 22/01/2020 

under Section 397 of The MMC Act in Bhosari MIDC Police Station  

5.0 Recommendations 

Considering the above referred circulars issued by Irrigation Department, Govt. of 

Maharashtra, action taken report submitted by PCMC and Orders passed by Hon‟ble 

Hon‟ble NGT in similar matters i.e. prohibiting the constructions made between the 

river bank and blue flood line of the Indrayani River and also the construction raised 

in the buffer zone of water bodies, the joint committee recommends the following for 

kind consideration of the Hon‟ble Tribunal: 

i. Demolish1 the constructions illegally raised by the project proponent i.e. M/s

Jare Group (Jare World) and M/s V. Square, Pune in Gat No. 90, Near River

Residency, Village–Chikhali, Taluka-Haveli, District-Pune in the area, affected

by prohibited blue flood line of the Indrayani River

ii. The project proponent i.e. M/s Jare Group (Jare World) and M/s V. Square,

Pune may deposit Rs 05 Crores2 with PCMC as damages for contravening

provisions w.r.t. constructing project in Gat No. 90, Near River Residency,

Village–Chikhali, Taluka-Haveli, District-Pune in the area, affected by

prohibited blue flood line of the Indrayani River which is prohibited area as per

Govt. of Maharashtra circular No. FWD-1089/243/89/Sin Vya (Works), dated

1
Hon‟ble NGT in OA no. 281 of 2019 (PB) in the matter of Mahadevapura Parisara Samrakshane Mattu 

Abhivrudhi Samiti vs Union of India & Ors. vide order dated 30/07/2021 
2
 Hon‟ble Supreme Court in Civil Appeal No. 10854 of 2016 in the matter of M/s Goel Ganga Developers India 

Pvt. Ltd., vs Union of India & Ors. vide order dated 10/8/2018 
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Item No. 02          (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Original Application No. 50/2020(WZ) 
(I.A. No. 71/2020) 

Tanaji Balasaheb Gambhire    Applicant 

Versus 

Chief Secretary, Govt. of Maharashtra & Ors.        Respondent(s) 

Date of hearing: 09.07.2021  

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant: Mr. Nitin Lonkar, Advocate 

ORDER 

1. Grievance in this application is against violation of environmental

norms by M/s River Residency Developers, M/s Jare Group (Jare World) 

and M/s V. Sqaure, Pune in developing “river villa” project at Survey No. 

90(P), Near River Residency, Village–Chikhali, Taluka-Haveli, District 

Pune within the limit and jurisdiction of Pimpri-Chinchwad Municipal 

Corporation (PMMC) on total land admeasuring of 22000 M2. Violations 

alleged are that construction has been undertaken by reclaiming the land 

by dumping construction waste from River Residency Project, without 

requisite permissions and the project is in the blue flood line of Indrayani 

River.  

2. The applicant has listed the violations as follows:-

Annexure-I
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“ 
a. Because the construction of bungalow project under taken by 

the Respondent No. 12-M/s. Jare World & Respondent No. 13-
M/s. V Square i.e. Project Proponents is totally illegal and not 
permissible by any law as the project land is restricted for such 
type of project. 

b. Because the Irrigation department submitted their flood line 
marking plans for Indrayani River to PCMC near about January 
2009 and project site is shown as affected by prohibited blue 
flood line. 

c. Because the project land is part and parcel of Indrayani River 
and reserved as Green Zone and prohibited bungalow 
construction under DC rules of PCMC. 

d. Because the PCMC incorporated the marking of flood line on their 
development plan on 18.08.2009 vide EP-87 and project site is 
shown as affected by prohibited blue flood line. 

e. Because the Respondent PP’s have under taken construction of 
entire bungalow plots project in prohibited zone of blue flood line 
of the Holy Indrayani River. 

f. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents in 
connivance of Respondents No. 11-M/s. River Residency (JV) 
dumped construction waste and reclaimed the area of project 
land. 

g. Because the Respondent PP’s have completed the construction 
of one bungalow, compound wall and bungalow plots 
boundary walls in prohibited area of blue flood line. 

h. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents are 
extracting ground water from two bore wells without permission 
from concern authority. 

i. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents are 
dumping construction waste in Indrayani River. 

j. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
blocked the natural flow of Indrayani River. 

k. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
diverted the natural flow of Indrayani River. 

l. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents are 
discharging construction waste water into the natural flow of 
Indrayani River. 
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m. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
damaged the top soil of project land and there is preservation of 
top fertile soil. 

n. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
caused air pollution due to illegal operation of One DG Sets. 

o. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
constructed the internal roads with asphalts causing soil 
pollution. 

p. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
consumed huge quantity of natural resources as by way of 
processed fine building material. 

q. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
made tree cutting. 

r. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
completed construction of one bungalow and proposed 99 
bungalows in total. 

s. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
proposed this project on 5.5 Acre (i.e. 5.5 x 4000 Sq. Mtrs = 
22000 Sq. Mtrs.). 

t. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
not obtained any layout & building sanction from PCMC. 

u. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
not obtained any non-agricultural permission for Land use 
change from Collector of Pune. 

v. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
made illegal Land use change from Green Zone to Residential 
Zone. 

w. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
not obtained any permission form Water Resource Department 
(Irrigation Department). 

x. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
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not obtained any permission form Maharashtra Real Estate 
Regulatory Authority-MAHA RERA. 

y. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
not obtained any permission from the MoEF & CC, Environment 
Department, SEIAA, SEAC and MPCB. 

z. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
violated the principle of sustainable development. 

aa. Because the Respondents No. 12-M/s. Jare World & Respondent 
No. 13-M/s. V Square i.e. Project Proponents in connivance with 
PCMC officer has violated the provisions of Environment 
enactment and PCMC officers are also equally responsible. 

bb. Therefore the Respondents No. 12-M/s. Jare World & Respondent 
No. 13-M/s. V Square i.e. Project Proponents as well as 
Respondent authorities has violated the provisions Environment 
Acts-1986, Water (P & CP) Act-1974 and Air (P & CP) Act-1981. 

cc. Because the conduct of Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents is 
unapologetic and PP’s has adopted careless and reckless 
attitude towards the environment protection. 

dd. Because the conduct of Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents are 
cheating public at large. 

ee. Because the conduct of Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents have 
cause huge financial loss to the exchequer by duping the 
various charges to be paid for construction. 

ff. Because the Respondents No. 12-M/s. Jare World & 
Respondent No. 13-M/s. V Square i.e. Project Proponents has 
caused substantial damage to environment and ecology more 
than Rs. 100 Crores, which shall be recovered from PP. 

gg. Thus it is mandatory to demolish the project construction and 
stop further construction permanently.”

3. The applicant has relied upon a judgment of this Tribunal relating 

to the River Residency Project, adjacent to the present project, dated 

11.07.2013 in O.A. No. 02/2013, Sarang Yadwadkar & Ors. v. The 

Commissioner & Ors., holding that construction of project in blue flood 

line has adverse impact on the ecology as it inter alia affects recharge of 

ground water, breathing and feeding for the animals and birds. The 
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applicant has also filed a map of the river flood line development plan for 

the Municipal area, demarcation plan obtained by the project proponent 

and photographs. It is also stated that flow of the river has been diverted. 

It is also stated that no permission taken from the MoEF&CC, SEIAA, 

Maharashtra, State PCB or RERA and the project will cause irreversible 

damage to the ecology. 

4. Learned counsel for the applicant points out that this Tribunal vide 

order dated 30.06.2021 in O.A. No. 56/2020 (WZ), Tanaji Balasaheb 

Gambhire v. Chief Secretary, Govt. of Maharashtra & Ors., where 

overlapping issues are involved, has constituted a five-Member joint 

Committee comprising CPCB, SEIAA, Maharashtra, State PCB, Irrigation 

Department, Maharashtra and District Magistrate Pune.  The operative 

part of the said order is reproduced below:- 

“3. We have heard learned Counsel for the applicant. A perusal of 
the application and the documents show prima-facie violation of 
environmental norms warranting seeking a response from the project 
proponent and the statutory regulators. To assess the factual ground 
situation, we find it necessary to constitute a five-member joint 
Committee comprising CPCB, State PCB, SEIAA, Maharashtra, 
Irrigation Department, Maharashtra and District Magistrate, Pune. 
The nodal agency for coordination and compliance will be the State 
PCB. Meeting of the joint Committee may be held within two weeks 
from receipt of a copy of this order. The Committee may visit the site 
and interact with the stakeholders. It will be open to the Committee 
to take assistance from any other institution/individual. In the light 
of the facts found the statutory authorities may take remedial action. 
Factual and action taken report may be furnished to this Tribunal 
within three months by e-mail at judicial-ngt@gov.in preferably in the 
form of searchable PDF/OCR Support PDF and not in the form of 
Image PDF with an advance copy to the project proponent for its 
response, if any, before the next date. The report may include 
information about demarcation of blue line, status of dumping of 
C& D and other waste, change in water course of river and other 
water course/body, permission for ground water extraction, grant 
of CTE and compliance of stipulated conditions, construction of 
structures in the area in question.”

312



6 

5. In view of the above, we direct the joint Committee, constituted in 

the above matter, to visit the site of the present project also and give the 

status of compliances in its report.  The Committee may interact with the 

stake holders and except for visit to the site conduct proceedings online. 

The Committee will be free to take assistance from any other 

individual/institutions. The statutory authorities are free to take remedial 

actions in the light of the fact noticed, in accordance with law.  The report 

of the Committee may be furnished within three months by e-mail 

at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF.

The applicant may serve a set of papers on CPCB, State PCB, 

SEIAA, Maharashtra, Irrigation Department, Maharashtra and District 

Magistrate, Pune and file affidavit of service within one week.   

A copy of this order be forwarded to CPCB, State PCB, SEIAA, 

Maharashtra, Irrigation Department, Maharashtra and District 

Magistrate, Pune by e-mail for compliance.  

List for further consideration on 18.11.2021.  

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

M. Sathyanarayanan, JM 

Brijesh Sethi, JM 

Dr. Nagin Nanda, EM 

July 9, 2021 
Original Application No. 50/2020(WZ) 
A 
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As per Gov. circular No. Nyaypra-2014 Pra. Kra. 424/2014SinVya 

(M), Dt. 2.3.2015, approval to flood zones and flood maps is given by 

Water Resources Dept. But it was under consideration of the 

government to improve and to get more clarification with respect to 

which public utility works should be allowed Prohibitive Zone inside 

Blue Flood line and on Restrictive Zone between Red and Blue Flood 

line as per Gov. circular No. FDW-1089/243/89/Sin Vya (Works) Dt. 

2/9/1989 and Dt. 21/9/1989. Accordingly following circular is 

published with collectively improved/latest instructions 

CIRCULAR- 

1. Gov. Irrigation Department circular No. FDW-1089/243/89/Sin

Vya (Works) Dt. 2/9/1989 and Dt. 21/9/1989 is being modified.

2. With respect to the land use in flood prone zones, as per the

guidelines given in the Dam Safety Manual Chapter 8/1984

important flood lines will be primarily of two types. Prohibitive

Flood Line (Blue Line) and Restrictive Flood Line (Red Line).

3. Blue Flood Line:

Blue Flood Line will be the line marked at the water level of the

highest discharge of:

a) Flood discharge at the average frequency of 25 years.

b) One and half times the discharge of the established riverbed.

4. Red Flood Line:

Red Flood Line will be the line marked at the water level of the

water discharge as under:

a) Where there is no dam, flood discharge at the average frequency

of 100 years.

b) Where there is a dam, maximum flood discharge over the spill

way added with flood discharge from the free catchment area at

the average frequency of 100 years.

5. Prohibitive Zone:
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The area between the Blue Flood line on the right bank of the river 

to riverbed to the Blue Flood line on the left bank of the river shall 

be called as Prohibitive Zone. 

6. Restrictive Zone:

The area between the Blue Flood Line of the river and the Red

Flood Line on the same bank shall be called as Restrictive Zone.

7. Prohibitive Zone can be used only in the form of open land e.g.

gardens, play grounds, light crops; where there is established

easement right to take crops (e.g. water melons, musk melons etc.

public toilets and sewage discharge facilities), so that there will not

be any obstruction to the flow of the river, there will not be

reduction in the carrying capacity of the river and there will not be

any change in the cross section of the river.

8. Restrictive Zone should be used only for the following:

i) Sewage carrying projects unavoidable in public interest.

ii) Public roads unavoidable in public interest; provided the top

level of such road shall be above the level of Blue Flood line.

iii) Water supply pipe lines, gas pipe lines, drainage pipe lines

unavoidable in public interest provided such pipe lines shall be

under ground and will not cause obstruction in the cross section

of the Restrictive Zone.

iv) The plinth level of the ground floor of the buildings in

Restrictive Zone shall be safely above the level of Red Flood

line so that the people could be evacuated to safe location before

the flood level rises in the Restrictive Zone and it will be

possible for the people and cattle to shift urgently to safe

location with their belongings to avoid the loss of life and

property due to floods.

9. Care shall be taken that there shall be no impediment to the flow of

river, carrying capacity of the river shall not be reduced and there

shall be no change in the cross section of the river due to the land

used mentioned in para No. 8 above. Chief Engineer shall be
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Annexure-VI 

 
Photograph-1: Illegal dumping of C&D waste and overburden in the affected blue flood line 

of Indrayani River and at STP reservation.  

 

 

 
Photograph-2: Illegal dumping of C&D waste and overburden in the affected blue flood line 

of Indrayani River. 
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Photograph-3: Illegal dumping of C&D waste and overburden in the affected blue flood line 

of Indrayani River. 

 

 
Photograph-4: Illegal dumping of C&D waste and overburden in the affected blue flood line 

of Indrayani River and illegal construction of DP road. 
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Photograph-5: Illegal dumping of C&D waste and overburden in the affected blue flood line 

of Indrayani River and illegal excavation of foundation for construction of house. 

 

 
Photograph-6: Illegal dumping of C&D waste and overburden in the affected blue flood line 

of Indrayani River and illegal construction of house. 
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Photograph-7: Illegal dumping of C&D waste and overburden in the affected blue flood line 

of Indrayani River and construction of boundary wall for individual housing plots. 

 

 
Photograph-8: Illegal dumping of C&D waste and overburden in the affected blue flood line 

of Indrayani River and construction of boundary wall around the project site. 

 

331


